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No. 974(2)/LXXLX—V-1-141(ka)17-2013  
Dated Lucknow, July 18, 2014 

pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, of the Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Sahkari Gram Vikas Bank (Sanshodhan) Adhiniyam, 2014 (Uttar Pradesh Adhiniyam Sankhya 13 of 2014) as passed by the Uttar 
Pradesh Legislature and assented to by the Governor on July 17,2014

THE UTTAR PRADESH SAHKARI GRAM VTICAS BANK
(AMENDMENT) ACT, 2014 

(UP. Act No. 13 of 2014) 

As passed by the Uttar Pradesh Legislature] 

AN 

ACT 

er end the Uttar Pradesh Sahkari Gram Vikas Banks Act, 1964. 

IT IS HEREBY enacted in the sixty-fifth Year of the Republic of  
follows 

I. This Act may be called the Uttar Pradesh Sahkari Gram Vikas Bank 
(Amendment) Act, 2014. 

2. In section 2 of Uttar Pradesh Sahkari Gram Vikas Banks Act, 1964 hereinafter referred to as principle Act, for clause (c) the following clause shall be substituted, 
namely:— 

"(c)  Bank' or 'Sahkari Gram Vikas Bank' means a Co-
operative Society registered under the Uttar Pradesh Co-operative Societies Act, 
1965, admitted- as a member of the Uttar Pradesh Gram Vikas Bank and having 
as its main object the advancement of loans to its members on the mortgage of 

.or charge on, immovable property or on hypothecation of movable property or 
against unconditional guarantee of the State Government generally for 
agricultural and rural development including construction of dwelling houses in 
rural areas and undertake any other activities in the interest of, or desired by, its 
members with the prior apprbval of the State Government." 

3. Iti section 8 of the principle Act,— 
in the heading for the words "on debentures" the words "of the money to 

be borrowed by means of debentures or otherwise" shall be substituted; 

after sub-section (4) the following sub-sectio.n shall be inserted, 

"(5) Notwithstanding anything to the contrary contained in any other 
provision of this Act, the board may borrow money from any of the institutions 
referred to in section 9-A, against' the unconditicinal guarantee by the State 

.
Government in any other manner or means other than by issuance of debentures 
provided in section 6, on the same terms and conditions and limitation as 
provided for debentures in this Act." 

 

ment of 
section 8 

 

Short title 

Amendment of 
section 2 of U.P.
Act no. 16 of 
196-4 
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STATEMENT OF OBJECTS AND REASONS. 

The Uttar Pradesh Sahkari Gram Vikas Bank Ltd. provides credit to the farmers for the.  priority 
sector schemes of the State. At present, the said Bank is providing long term credit only, which is a very 
small part of banking business. As such the said Bank is neither able to fulfill all credit requirements of the.  
farmers of the State nor-able to become economically viable to compete with other Commercial/Regiona
Rural Banks. 

At present this Bank is.  providing long term credit to farmers of the State and the National Bank 
for Agriculture and Rural Development (NABARD) provides money as refinance by way of floatation of 
debentures against unconditional Guarantee of State GOvernment. The NABARD has decided to provide 
money as' refinance by way .cif loan. The State Government is providing Guarantee only in favour of 
NABARD. Borrowing from other financial Institution is possible for the Uttar Pradesh Sahkari Gram 
Vikas Bank against the Guarantee of the State Government.

Therefore with a view to allow diversification of the business of the Uttar Pradesh Sahkari Gram 
Vikas Bank Ltd. and enable it to borrow money from the State Government or the Reserve Bank of India 
or the National Bank.  for Agriculture and Rural Development or any such financial Institution as may be 
approved by the Trustee, it has been decided to amend the Uttar Pradesh Sahkari Gram Vikas Bank Act, 
1964 (Iii'. Act no. 16 of 1964). 

The Uttar Pradesh Sahkari Gram Vikas Bank (Amendment) Bill, 2014 is introduced accordingly. 

By order, 

S.B. SINGH, 

Pramukh Sachiv. 
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